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Misc Crl Bail 49212022

30-Sep-22

This is a petition filed under section 439 of CRPC with
prayer to release accused Nayan Saikia and Ranjan

Saikia on bai! in connection with Tezpur PS case

number 92912022 under section

384 I 294 I 32s I 427 I 326 I 307 134 of IPC.

The called for CD has been received, I have heard the
learned counsel for the accused and the learned Addl.

PP for the state.

The facts of the case, in brief, are that on 2610812022

an FIR was lodged by one Jintu Baruah stating therein
that on 2510812022 at about 9 PM the above named

accused persons demanded Rs. 1 lakh from the
informant's brother Rinku Baruah and when he refused
to pay that amount, the accused persons assaulted
him and caused injury to him. The accused persons

also scolded Sanjeev Bora and caused damage to his

motor cycle. When the informant reached the place of
occurrence the accused persons also assaulted him

with a sharp Dao and the informant also sustained

injury. Based on that FIR Tezpur PS case number

92912022 was registered. The accused persons were

arrested on 3U0812022 and since then they are in
custody.

Today the informant of this case has appeared before

the couft and vide petition number 726122 submitted
that they have already amicably settled the matter
outside the court with the accused and that he doesn't
have any objection if the accused persons are granted
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bail. The identity of the informant/petitioner has been
verified by the learned Addl. PP. The case diary also
reveals that the investigation has sufficiently
progressed. All the vital witnesses have been examined
so far and the medical report has also been collected.
The medical report suggests that the injuries sustained
by the informant are simple in nature.

Considering the above aspects the accused persons,

namely, Nayan Saikia and Ranjan Saikia are allowed to
go on bail of Rs. 20,000 each with one surety of like
amount to the satisfaction of the learned jurisdictional

magistrate.

Return the case diary in sealed cover. With this order
this case is disposed of.
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